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2. The Commandant,

COUNSEL FCR THE RESEONDENTS: SHRI N.R.Deveraj,

in TﬂE CENTRAL ADMINISTRATIVE TR IBUNAL: HYEERP B/ D EEhCH AT

HYDERABED .
om0, 1150/95. ‘ DATE OF JUDGMENT:208-9=35.
BETVEEL: ~ |
1. Munnusuamy o S G.V.Jaéadish Rao
2. Kannaiah ~10. M. A.Khadar
3. Govind Swamy 11. Balaram Gaskwad
4. L.Chander =~ 12, Laxminarayana
5. Tulaairam - 13. C.B.Mankar
6. Laxmmamma , " 44+ G.Pentaiah
7. Shyamlal 15. Syed Ali Ahmad

8. R.Balaram 16. Kentha Rao
‘ 17. P.Shenkar :
: . «+ Applicents.
AND ‘
1. Union of India, Rap. by
Its Secretary,
ministry of Dafance,

Sena Bhaven, . - SR L -
New Delhi-110 Ci11. : .

HQ, Artillery Centre, _ . ‘ ‘
foleconda, Hydarabad-31. . «eo Raspondants.

COUNSEL FOR THE APPLICANT:  SHRI K.Sudhagkar Reddy
St /M¥XX.CCSC .

TORAM:
HON'BLE. SHRI JUSTICE V.NFELADRI RAO, VICE CHAIRMAN
HON'BLE SHRT R.RENGZRAJRN, MEMEER (ADMN.).
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0.A.No.1150/95, Date: Y ,9,95,
-

JUDGMENT

{ a5 per Hom'ble Sri R.Rangarajan, Member(Administrative Yy X

Heard Sri K.Sudhakar Reddy, learned coumsel for the
applicants and 8ri N.R.Cevaraj, learned StandingCounsel for |

thex respondents,

2. " The applicants numbering 17 herein are working in
vérious trades i,e, Bopt—maKEfs, Tailors and Equipment
Repairers unéef the respondents in the Oifice off the
Commandant, HQ, Artillery Centre, Goleonda, I-Eyderaﬂsad-:’»fl.(R-Z').1
They have filed this OA praying for a direetion to the res-
‘pondents to give eff;@t and grant the henefits of Skilled
Grade of Rs,260-400 as perf@ﬁéZiéigégé} of Apex Cgurt in
Prabhu Lal and another Vs, Union of India in WP({C{ No.492/
of 1991 dt. 3.10.1991 and to pay the arresrs with effeat from

16.10.1981 to all the applicants herein with immediate

effect,

3. The pay scales of the variocus categories like unskilled,
seami-skilled, skilled, highly skilled Gr.II and Highly
Skilled Gr.I of the existing industrial workers in the Defence -
Establishments were fixed by brder No.F=1/(2)/80/D(ECC/IC) dated
16.10,1981, The upegradation was made from semi-skilled to
skilled with effect from the same’ date in regard to five trades,
on the basis of the recommendations of the Anomalies Committee,
the upgradation was extended to 11 trades referred to therein

with effect from 15.10.1984 as per Order No,3813/Ds(0sM)/Clv.1/84.

ceo3/-

Py




(:; &)

-
.;:.
.

to all those trades which were to be upgraded
after the Deputy Secretary's letter dt, October 15,
1984, We do hope that they will not be driven to
court to receive the benefit of which they are
.entitled as per the interpretation put by this

gourt in Bhagwani Sahai's case (supra)."

The said judgment might havé been placed before the Ministr
i,e, R=1] heresin, Henee, R-1 has to necessarilyltake a
deaision in regard to the industrial workers in the Defence
organisation who do not come within the five trades referre
tc by the Expert commiftee and the 11 trades referred to by
the Anoﬁalies Committee, as to whethe; the benefit of

upgradation with effeect from 16,10.1981 has to be extended

to them or not.

7. As the applicants herein are similarly situated to

the applicants im OA 100/92, a direction has to be given t

0.2.No.100/92 dt. 15.9.95.

. the respondents to gﬁxa extend the same benefits as given 7n

8. As per 1lr.No,96532/IE/GTRE/RD-PERS~3/4692/D(R&D)

dt. 17.11,1993 it is stated that the monetary benefit on

| | _ |
such notional fixation will be given effect to from 9,2,1888,
We have to further state that {if ultimately R-1 is going tL

take a decision that the monetary benefit has to be wlven(

w.e,f, 16,10,1981 or 15,10.1984 or any later date prior t

9.2.1938, the appllcants alsc have to bhe glven the moneta
pbenefit accordingly.
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4. The industrial workers in the Defence Establish-
ments belonging to the 11 trades teferred to in the letter
dt. 15,10.1984 applied for ameﬁément in'the petition filed
by them in the Supreme Court praying for extension of the

benefit of upgradation for them from 16,10,1981 and the

prayer as per the said amendment was allowed'by the Apex

~court vide X 1989(2) sSiJ 100 (Bhagwan Sahal Cappenter Vs,

UOI and anor. X.

5. Even before the judgment referred to above was dispesed

by the Avex court, various industrial workers in the Defence'

Establishments in the trades other than the fivé trades
referred to by the Expert Committee and the 11 trades referred
to by the Anomalies Committed moved the variogs Bgnches of
CAT praying for a direction to the respondents to extend the
kenefit of upgradation and enhanced pay scale with effect

from 15.10.1984 and the same were gallowed.

6. | The Memo No.17(5)/89-D(Civ.I) dated 19.3.1993 {Annex,/IV)
was issued by the Ministry of Defence to the effeet that th7

pay scales of Skilled grade to the upgraded posts will be '
given with effeet from 16.10,1981, It is in regard to 11 tiades
that were idenitifed by the Anomalies Committee. When thesl
applicant§ who are not eovered by those trades, aloang with Lthers
made a representation claiming that they also have to be giﬁen
the benefit of upgradation with effect from 16,10,1981, it Ls
sﬁated that the matter is under consideration. A copy of t%e
judgment dt., 3.10,1991 in W.P.N0.492/91(C) on the file of t#e
Supreme Court is pfoduced before us wherein while granting|

the benefit of up@fadation to the petitioners therein who

are Boot-makess with effect from 16.10.1%91 it was obserﬁed as

|
|
|
L
|
|
|
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"pefore we part we would like to state that the
department should grant the benefit uniformly
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9, In the result, this OA is ordered as under:-

(i} The pay of the applicants has to be notionall
fixed in the pay scale of Rs,260-400 as on 15,10,1984 and
the monetary benefit has to be'gi#en with effect from 9.2.8
But, if ultimately R-1 is going to take a decision that the
monetary benefit has to be given even eérlier to 9,2,1988,
these applicants also have to be given monetary benefit

accordingly.

{ii) - R-=1 has to ﬁake a decision by 31,3.1996
as to whether the benefit as per the Memo No.17(5) /89-D
(Civ.I) dt. 19.3.1993 has to be extended even to the trades
other than the five trades identified by the Expert commi=-
teee and the 11 trades identified by the Agomalies committe
10, It is nedless-to say that if‘the applicants are,
aggrieved in regérd to the ultimate decision of R-1, they

are free to move this Tribunal under sec,19 Qf the A,T.ACt.

11. The OA is ordered aceoraingly at the admission stage

itself. VNo costs./ /fj>

R.Rangarajan)
Memper (Admn.) Vice-Chairman

=

“s. pated LR Sep., 1995. g /s

Grh.

To
1. The Secretary, Union of India,
. Ministry of Defence, gena Bhavan,
Hew D2lhi-11.

2. The Comandant; HQ, Artillary Centre,
: Golconda.'Hyderabadn31.

3. One copy to Mr.K.Sudhakar Reddy, Advocate, CAT.Hyd.
4, One copy to Mr.N.R.Devraj, Sr.cGSC.CAT.Hyd,

5. One copy t Library, CAT Hyd.

6. One spare cop¥. - '

/"
Peputy Registrar(J)Cc
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THE HON'BLE MR.JUSTICE V.NEELADRIEAQ
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THE HON'BLE MR.R.RANGARAJEN sM(A)

VDATED:Q.ﬂ -GI ~1995

ORDER/JUDGMENT

MeAo/RoA./Cuh.NoO,
o in
0.A.No, 1)5’5/?)‘;
T.helOw .« e— (W.P.NO. )

Admitted and Interim directions
Issuedl.

*

Allowdgd.

Disposed of with directions. '
—5|5mi. wdo . N g *
* M 0.0L‘\/LULJ,\,;_"(] A g

Dismifssed as withdrawn.

- ' S
Dismlssed for default. :
Ordeked/Re jected,
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